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GOVERGIEIT O0F THDIA
CETRAL TOARD OF DIRICT TAXad
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L AT TOHE

NOTIF ™ o
THOOH.S TAX

No, 3062 (¥.%o,261/20/79-TT7% sIn ezercise b the powers conferred

by sub-section(1} of Scction 721 4 of the Theome-tax Act, 1961

L3 of 1961) and in sunsrscssion of dotifichvion Ho,2R18(2. 10, 261/16
3 ®

{ 2

76-1TJ) dated 16.5,79, the Central Loard of
directs that the Commissioners of ITncome~ta
specified in Column(1) of the Schedule beloj

Direct Taryesq herebyr

(dppeals) of She (... oes
vy shall perdorm their

funcbions in respect of such persons assessed to Income-tax or
Pur-tax or Interest Tax in the Income-tax Jdgrds, Circles, Districts
and Renges specified in the corresponding ejptries in column(2) and

column(3) thereof as are aggrieved by any ol

o

the orders mentioned

in clauses(a) to (h) of sub-section (2) of gection 246 of the

Lncome-~tax Act, 1961, in sub-section(q) of §
Interest Tax act, 197%(45 of 1974%) and al so
bersons or classes of persons as the Board b
direct in future in accordance with the ProYy

siub-section(2) of Section 246 of the Income-

Charge with Trncoiie-tax Wards «

Headquarterg Circles
. 2.
1. Cornisgioner of 211 Uards/Circles ats
Income- tax{ ippeals) T.Jaipvr excepting
Rajasgtiuan-T, Gorer U Zircles,
J alpur, J alpur

2.8statc Duty eun

- Ineorin-bonr Mrele
J adpur,

3. Ajmer

I, Beawar

5.Lota

6. Bundi

7+ Sawal Hadhopur

8. halawar

9, 5ikar

10 Jhunjhunu
11. Udaipur
12, Chittorgarh
13.Bhilwara
1ﬁ.3irohi
15.Jalore

bection 15 of the

in respect of such

as dirscted or may
isions of clause(i) of
bax 4ct, 1961,

Ranges of inspechbing
Agsistant Commissioner
of Incoue~tax.

1.Inspecting Asstt,
Comuissioner of
Income—taX,Range—I
Jaipur,

2.Inspecting Asgtt,
Conrni ssioner of
Income—taxﬁRangeJI3
Jaipur,

3.Inspectingisstt,

tax(dsstt,) Jaipur,
h.Inspecting Asstt,

Commr, of Income-tax,

Udaipur Range,Udaipur.
5.Inspecting Asstt,
Coririd ssioner of
Income—tax, Ajmer Rang
Ajmer,

.I.'2

Commis sioner of Income-

€,



LETIT Ceimedssioner of
@] Income-tax, Bikencr
Renge, 2ikaner,

- S
2.§omniss;0ne; of AT Jgrds/Circ}as at;: 1.;nspecting L8stt,
tncome-vax(moesls) 1, Cenbro L dircla, Yol ssioner of
Rajasthan-IT, SIS Inconetax,Range-I,
Jaipur. C 2, aliier ' Jalour,
3. Bharatpur 2 Inupeeting Agstt,
”»iOﬂ#;!f COﬂHiSSiOHGT of
5.Tatabe cum-L,4, Income—taX?Jodhpuq
Uircleg,dodhpur Range,codhpur, a
6.Pali 3.Inspecting Asstt, -
7ol
S
9.3

10, Uagaur
11. Chioru
12. Srizanganagar
13. hamiang arh

Whereas the Income-tax Circle, iard or District or Range
or part thereof stands transferrcd by this Hotification from one
Charge to another charge, appeals arising out of the assessments
made in that Income-tax Circle,Ward or District or Range or parb
thereof and pending immediately before the date of this notification
before the Commissioner of Income-tax(dppeals) of the Charge from g
whom that Tncome-tax Circle, Ward or Pistrict or Range or part .
thereof is transferred shall from the date of this notification ! -y
takes effect, be transferred to and dealt with by the Commissioner '
of Income-tax(4ppeals) of the Charge to whom the said Circle, ard
or Pigtrict or Range or part thereof is transferred.

This notificapion shall t ake coffect from 1.11.1979.

/

-
i 3 ¥ : _.,"Q/\_‘_wl__{}"\__/' I},..-«
Sy K, Bhatnagar) g

Under Secretary
Cantral PFoard of Direct Taoxcs.

!

Copy bo

1, The Commlssioner of Income-tax,Jodbpur - 20 copiss
2, The Hegistmar, Income-tax #dppellate Tribunal,Pombay.
&, 4.D.1.(R,S,& 2 ) ( B ulletin) Hew Delhi 5 conies,.

. Ad=-VI Section/T,D,Section.

i : <
A/Cy,ﬁ.BhatnagaT

Under Secretary
Central Board of Direct Taxes

/Varghese/




